
IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Monday, the 27th  day of  July, 2020

Crl.M.P.No.   7940  /2020 
in

K-10 Koyambedu      P.S.     Crime     No.   690  /2020

Arun @ Gilli Arun .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
K-10 Koyambedu  Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. Ganesh Kumar, M. Dhayalan, B. Saravanan,  Counsel for the petitioner and of CPP for 
respondent, this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 10.7.2020  for the offence punishable under 

Section 147, 148, 341, 294(b), 307 and 506(ii)  IPC  in Crime No. 690/2020  on the file of 

the respondent police, seeks bail.

2.  The petitioners’ counsel and the CPP were  heard through Video Conference.  

3. Learned counsel for the petitioner submits that he has not committed any offence 

as alleged by the prosecution.  Victim was discharged from the hospital. The petitioner is in 

custody for more than 15 days  and prays for granting bail. 

4.   On  the  other  hand,  learned  CPP submits  that  due  to  previous  enmity,  this 

petitioner along with other accused assaulted the defacto complainant with knife and caused 

injury to him.  She further submits that this petitioner is having 6 previous cases.  However, 

according to her  injured has been discharged from the hospital. 

5.  Occurrence  took  place  on  21.5.2020.  It  is  reported  that  victim  was  already 

discharged from the hospital. The petitioner is in custody for the past two weeks. Major 

portion of investigation might have been completed by this time.  Considering all the above 

facts,  this court is inclined to grant bail to the petitioner subject to following condition. 



6. Accordingly, the petitioner is   ordered to be released on bail on his   executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of 

the concerned prison, in which the petitioner has  been confined,  on his release 

(a) the petitioner shall execute two sureties for a sum of Rs.10,000/- (Rupees Ten 

thousand only)  each,  before  the  concerned  Magistrate/Trial  Court  within  one  week  of 

regular functioning of the Courts

(b) the sureties shall affix their photographs and Left Thumb Impression in the surety 

bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank Pass Book 

to ensure their identity;

(c) the petitioner shall not tamper with evidence or witness either during investigation 

or trial.

(d) the petitioner shall not abscond either during investigation or trial.

(e)  On breach of  any  of  the  aforesaid  conditions,  the  learned Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

                            Delivered by me today.

Sd./- R. SELVAKUMAR
              Principal Sessions Judge

                                       
Copy to :

The Superintendent, Central Prison, Puzhal, Chennai.
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IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Monday, the 27th  day of  July, 2020

Crl.M.P.No.   7970 & 7975  /2020 
in

H-1 Washermenpet   P.S.     Crime     No.   4666  /2020

G. Senthil Kumar .. Petitioner/Accused.
   in Crl.M.P.No. 7970/2020

P. Balaji alias Guru Balaji .. Petitioner/Accused
   in Crl.M.P.No. 7975/2020

     Vs.

State Rep. by
The Inspector of Police,
H-1 Washermenpet  Police Station,
Chennai.                      ..Respondent/Complainant.

 in both the petitions

The above petitions are  coming on this day before me for hearing, upon hearing 
M/s.  K.  Purushothaman,  R.  Madurai  Veeran,   Counsel  for  the  petitioner  in  Crl.M.P.No. 
7970/2020 and of M/s. S. Santhosh, Counsel for the petitioner in Crl.M.P.No. 7975/2020 
and of CPP for respondent, this Court delivered the following :

COMMON ORDER

1. The petitioners, who were  arrested on 21.7.2020  for the offence punishable 

under Section 399 and 402 IPC  in Crime No. 4666/2020  on the file of the respondent 

police, seeks bail.

2.  The petitioners’ counsel and the CPP were  heard through Video Conference.  

3. Learned counsel for the petitioners in both the petitions submits that the petitioners 

have nothing to do with the alleged offence.  False case has been foisted on them only for 

statistical purpose. The petitioner is in custody from 21.7.2020  and prays for granting bail. 

4. On the other hand, learned CPP submits that these petitioners along with other 

accused planned to commit dacoity. She further submits that the arrest of the petitioner is 

very recent and the petitioners are having several previous cases and therefore, she objects 

the grant of bail. 

5. Considering the antecedents of the petitioner and short duration of custody, this 

court is not inclined to grant bail to the petitioners at present.



6. Hence, both the petitions are dismissed. 

                            Delivered by me today.

Sd./- R. SELVAKUMAR
              Principal Sessions Judge    
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IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Monday, the 27th  day of  July, 2020

Crl.M.P.No.   7971  /2020 
in

W-18 AWPS MKB Nagar      P.S.     Crime     No.   3/2020

A. Mohammed Rasik .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
W-18 All Women Police Station, MKB Nagar,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.  E.  Soundarrajan,  Counsel for  the  petitioner  and of  CPP for  respondent,  this  Court 
delivered the following :

ORDER

1. The petitioner, who was arrested on 5.7.2020  for the offence punishable under 

Section 376, 380, 506(ii) IPC and sec. 67 of  IT Act  in Crime No. 3/2020  on the file of 

the respondent police, seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. Learned counsel for the petitioner submits that he has not committed any offence 

as  alleged by  the  prosecution.   He  is  innocent  of  the  offence.   He  is  in  custody from 

5.7.2020 and prays for  granting bail. 

4.  On the other hand, learned CPP seriously objects granting bail stating that  the 

petitioner, by giving false promise, had physical relationship with the defacto complainant 

and also stolen her jewels.  He also shared unwanted video of the defacto complainant in the 

social media and investigation is at budding stage.  She further submits that this petitioner’s 

earlier  bail  application  was  dismissed  on  17.7.2020  and  that  there  is  no  change  in 

circumstance and therefore, she opposes the grant of bail.  

5.  It  is  a  case  u/s.  376  IPC.  The  petitioner  was  arrested  only  on  5.7.2020. 

Investigation is at budding stage.  No change in circumstance was brought to the notice of 



this court after the dismissal of earlier bail application. Considering the above aspects and 

the gravity of offence, this court is not inclined to grant bail to the petitioner at present. 

6. Hence, this petition is dismissed. 

                            Delivered by me today.

Sd./- R. SELVAKUMAR
              Principal Sessions Judge     
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IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Monday, the 27th  day of  July,  2020

Crl.M.P.No.   7972  /2020 
in

R-5 Virugambakkam   P.S.     Crime     No.   335  /2020

Vijay .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
R-5 Virugambakkam  Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.  K.  Muthuvel,  Counsel  for  the  petitioner  and  of  CPP for  respondent,  this  Court 
delivered the following :

ORDER
1. The petitioner, who was arrested on 21.5.2020  for the offence punishable under 

Section 302 IPC in Crime No. 335/2020  on the file of the respondent police, seeks bail.

2.  The petitioner’s  counsel and the CPP were  heard through Video Conference.  

3. Learned counsel for the petitioner submits that  he is innocent of the offence. He 

has  not  committed  any  offence  as  alleged  by  the  prosecution.   He  is  in  custody  from 

21.5.2020 and prays for granting bail. 

4.   On  the  other  hand,  learned  CPP submits  that  due  to  previous  enmity,  this 

petitioner along with other accused murdered one Ramesh on 21.5.2020 at an empty ground 

opposite to Thaisha Apartment, Virugambakkam.  Investigation is not yet completed. She 

further submits that now the case has been transferred to K-10 Koyambedu Police Station 

for further investigation. Hence, she opposes the grant of bail.  

5.  Considering the gravity of offence and stage of investigation,  this  court  is  not 

inclined to grant bail to the petitioner at present. 

6. Hence, this petition is dismissed. 

                            Delivered by me today.

Sd./- R. SELVAKUMAR
                         Principal Sessions Judge
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IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Monday, the 27th  day of  July,  2020

Crl.M.P.No.   797  3  /2020 
in

K-8 Arum  bakkam   P.S.     Crime     No.   904  /2020

Ebi @ Ebinesar .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
K-8 Arumbakkam   Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. B.M. Santharam, G. Sivakumar, N. Padmaboopathi , Counsel for the petitioner and of 
CPP for respondent, this Court delivered the following :

ORDER
1. The petitioner, who was arrested on 17.7.2020  for the offence punishable under 

Section 147, 148, 341, 294(b), 336, 386, 307 and 506(ii) IPC in Crime No. 904/2020  on 

the file of the respondent police, seeks bail.

2.  The petitioner’s  counsel and the CPP were  heard through Video Conference.  

3. Learned counsel for the petitioner submits that  he is innocent of the offence. He 

has  not  committed  any  offence  as  alleged  by  the  prosecution.   He  is  in  custody  from 

17.7.2020  and prays for granting bail. 

4.   On the  other  hand,  learned CPP submits  that  this  petitioner  along with other 

accused waylaid the defacto complainant’s son/victim and attacked him using hands and 

knife and also plucked his two wheeler and escaped from the spot. Due to the said attack, 

the victim sustained severe head injury and he is still undergoing treatment.  It is a case and 

counter case.  She further submits that this petitioner is having 8 previous cases. The arrest 

of the petitioner is very recent and therefore, she strongly opposes the grant of bail.  

5. It is a case and counter case. Both the parties sustained injuries. Prima facie, on 

reading of FIR, it  appears that both the parties are rowdy elements. The nature of injury 

sustained by the victim  is  serious in nature.  According to CPP, injured is still undergoing 

treatment.  Accused is in custody for the past 10 days only.  He is having several previous  

cases. Releasing the petitioner will cause further clash between the parties. Considering the 



nature of injury inflicted , short duration of custody and  the antecedents of the  petitioner, 

this court is not inclined to grant bail to him at present. 

6. Hence, this petition is dismissed. 

                            Delivered by me today.

Sd./- R. SELVAKUMAR
              Principal Sessions Judge
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IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Monday, the 27th  day of  July,  2020

Crl.M.P.No.   7974  /2020 
in

K-  3 Aminjikarai   P.S.     Crime     No.   931  /2020

A. Sathiya Reegan .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
K-3 Aminjikarai  Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. S. Santhosh, Counsel for the petitioner and of CPP for respondent, this Court delivered 
the following :

ORDER

1. The petitioner, who was arrested on 23.7.2020  for the offence punishable under 

Section 6 (b) of Cigarettes and other Tobacco Products (prohibition of Advertisement and 

Regulation of Trade and Commerce, Production, Supply and Distribution) Act 2003 r/w 

sec. 328 of IPC in Crime No. 931/2020  on the file of the respondent police, seeks bail.

2.  The petitioner’s  counsel and the CPP were  heard through Video Conference.  

3. Learned counsel for the petitioner submits that  he is innocent of the offence. He 

has  not  committed  any  offence  as  alleged  by  the  prosecution.   He  is  in  custody  from 

23.7.2020  and prays for granting bail. 

4.   On  the  other  hand,  learned  CPP submits  that  this  petitioner  was  found  in 

possession of huge quantity of tobacco products for sale.  Arrest of the petitioner is very 

recent. Therefore, she objects grant of bail. 

5. Considering the fact that huge quantity of tobacco products were possessed by the 

petitioner at the time of search made by the police and also taking the short duration of 

custody into consideration, this court is not inclined to grant bail to the petitioner at present. 

6. Hence, this petition is dismissed. 



                            Delivered by me today.

     Sd./- R. SELVAKUMAR
                   Principal Sessions Judge
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IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Monday, the 27th  day of  July, 2020

Crl.M.P.No.   7976  /2020 
in

H-3 Tondiarpet P.S  .     Crime     No.   4181  /2020

1. D. Sai Srineeth 
2. B. Karthick 
3. D. David Christopher Anand .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
H-3 Tondiarpet  Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. D. N. Dhurgasha,  Counsel for the petitioners and of CPP for respondent, this Court 
delivered the following :

ORDER

1.  The petitioners,  who were  arrested on 22.7.2020 for  the  offence punishable 

under Section 294(b), 307 and 506(ii) IPC  in Crime No. 4181/2020  on the file of the 

respondent police, seeks bail.

2.  The petitioners’ counsel and the CPP were  heard through Video Conference.  

3. Learned counsel for the petitioners submits that the  petitioners are in custody for 

the  past  5  days.  Injured was discharged from the hospital.  The petitioners  have no bad 

antecedents and prays for granting bail. 

4.  According  to  CPP the  petitioner  assaulted  the  defacto  complainant  demanding 

return of money. 

5.  Quarrel  over failure of returning the money received by the victim for getting 

admission in School.  For which assault was made. No previous case is reported against the 

petitioners.   Injured was discharged from the hospital.   Considering  the  motive for  the 

occurrence,  this  court  is  inclined  to  grant  bail  to  the  petitioners  subject  to  following 

condition. 

6. Accordingly, the petitioners are  ordered to be released on bail on their   executing 

a  own  bond  for  a  sum  of  Rs.10,000/-  (Rupees  ten  thousand  only)  each  before  the 



Superintendent of the concerned prison, in which the petitioners have   been confined,  on 

their  release 

(a) the petitioners shall execute two sureties for a sum of Rs.10,000/- (Rupees Ten 

thousand only)  each,  before  the  concerned  Magistrate/Trial  Court  within  one  week  of 

regular functioning of the Courts

(b) the sureties shall affix their photographs and Left Thumb Impression in the surety 

bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank Pass Book 

to ensure their identity;

(c)  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(d) the petitioners shall not abscond either during investigation or trial.

(e)  On breach of  any  of  the  aforesaid  conditions,  the  learned Magistrate/Trial 
Court is entitled to take appropriate action against the petitioners in accordance  with law 
as if the conditions have been imposed and the petitioners released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f) If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

                            Delivered by me today.

    Sd./- R. SELVAKUMAR
        Principal Sessions Judge

                                       
Copy to :

The Superintendent, Sub-Jail, Poonamallee. 
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IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Monday, the 27th day of  July, 2020

Crl.M.P.No.  7  9  6  9/  2020 
in

CCB-  I,     Crime No.  9  /  2020
A. Javeed  .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
CCB-I, No.132, Commissioner Office Building,
EVK Sampath Road, Vepery,
Chennai.                         ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s. V. Balakrishnan, M. Chandru, E. Premkumar and N. Thamizhanban, Counsel for the 

petitioner and the CPP, this Court delivered the following:

ORDER

1. The petitioner, who was arrested on 11.7.2020 for the offences punishable under 

Sections  u/s.  120B, 420, 467, 468, 471 of IPC  and Sec.66C, 66D r/w. 43 Information 

Technology (Amendment) Act 2008 in Cr.No.9/2020 on the file of the respondent police, 

seek bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3.  Learned counsel for the petitioner submits that the petitioner only an employee of 

the company M/s. Taleexcel Enterprises on the basis of monthly salary. The entire business 

transactions were conducted by the prime accused Selva @ Selvakumar, Kumar @ Kumar 

@ Kumaresan and Mithun Priyan.  Petitioner has no knowledge about the misdeeds of the 

prime accused.  He has been falsely implicated in this case.  Hence, prays for granting bail.

4.  The case of the prosecution is that this petitioner along with other accused had 

started several companies and opened various accounts in the name of the companies and 

contacted the innocent victims through phone and under the guise of arranging loan at lower 

rate of interest, induced them to deposit money in the companies accounts opened by the 

accused and also insisted them to take policy and sent a fake privilege card and cheated  

them. According to learned CPP, this petitioner is not an employee and he is the Managing 

Director of M/s. Taleexcel Enterprises, one of  the fake companies started by the accused. 



She further submits that so far 85 complaints have been received for the loss to the tune of 

Rs.45 lakhs. Based on the complaints, 34 accused from various 5 groups were arrested and 

during investigation it came to light that they had cheated many people to the tune of several 

crores.  She strongly opposes for granting bail.

5.  This  petitioner  along with other accused,  under  the guise of  arranging loan in 

prominent banks and private finance companies, collected money through bank accounts, 

payment  apps,  by  way of  collecting  debit  card  details  with  OTP Nos.  and cheated  the 

innocent peoples. Investigation is at budding stage.  Considering the nature of offence and 

quantum of amount involved, this court is not inclined to grant bail to the petitioner. 

6.  Hence, the petition is dismissed. 

                            Delivered by me today.

     Sd./- R. SELVAKUMAR
         Principal Sessions Judge

nmk



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Monday, the 27th day of  July, 2020

Crl.M.P.No.7977/2020
in

P.2  ,   Otteri     P.S. Crime No.  599  /  2020
1. R. Kalaiselvan @ Viswa
2. Narambu @ Prakash
3. D. Vichu @ Vichi
4. V. Venkatesan .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
P.2, Otteri Police Station,
Chennai.                         ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. D. Gopinathan and A. Vijayasankar, Counsel for the petitioners and the CPP, this Court 
delivered the following:

ORDER

1. The petitioners, apprehending arrest at the hands of the respondent police, for the 

alleged offence u/s. 147, 148, 294(b), 307 and 506(ii) of IPC in Cr.No.599/2020 on the file 

of the respondent police, seek anticipatory bail.

2.  Learned counsel for the petitioners and learned CPP were heard through Video 

Conference. 

3.  Learned counsel for the petitioners submits that the petitioners are innocent.  They 

have been falsely implicated in this case. The petitioners are noway connected with the 

alleged offence.  Injured has been discharged from the hospital.  Co-accused was released 

on bail by this court.  Hence prays for granting anticipatory bail.

4.   It  is alleged that this petitioner along with other accused attacked the defacto 

complainant with knife and wooden log and the injured was treated as inpatient for 2 days. 

5.  According to learned CPP, the petitioner has no bad antecedent. Injured has been 

discharged from the hospital.  Arrested accused was already released on bail.  Considering 

the above facts and Covid-19 situation, this court is inclined to grant anticipatory bail to the 

petitioners. 



6.  Accordingly, the petitioners are ordered to be released on bail in the event of arrest 

or  on  their  appearance,  within  one  week  of  regular  functioning  of  courts,  before  the 

X Metropolitan Magistrate, Chennai on condition that the petitioner shall execute a bond for 

a sum of Rs.10,000/- each (Rupees Ten Thousand only) with two sureties each for a likesum 

to the satisfaction of the respondent police or the police officer who intends to arrest or to 

the satisfaction of the learned Magistrate concerned and on further condition that

[a]  the  petitioners  and the  sureties  shall  affix  their  photographs  and Left  Thumb 

impression in the surety bond and the Magistrate may obtain a copy of their Aadhar card or 

Bank Pass book to ensure their identity.

[b]  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

[c] the petitioners shall not abscond either during investigation or trial.

[d] On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 

entitled to take appropriate action against the petitioners in accordance with law as if the 

conditions  have  been  imposed  and  the  petitioners  released  on  bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State of 

Kerala [(2005) AIR SCW 5560].

[e] If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

          Delivered by me today.

   Sd./- R. SELVAKUMAR
   Principal Sessions Judge

Copies to:
1.  The X Metropolitan Magistrate, Chennai.
2.  CPP, Chennai.
3.  The Inspector of Police, P.2, Otteri Police Station,
     Chennai.
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IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Monday, the 27th day of  July, 2020

Crl.M.P.No.7978/2020
in

B.1  ,   North Beach     P.S. Crime No.  367  /  2020
S. Kaleelur Rahman @ Jaleel Rahman .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
B.1, North Beach Police Station,
Chennai.                         ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. A. Venkateswara Babu and M. Illiyas,  Counsel for the petitioner and the CPP, this 
Court delivered the following:

ORDER

1. The petitioner, apprehending arrest at the hands of the respondent police, for the 

alleged offence u/s. 147, 294(b), 323, 342, 363 and 506(i) of IPC in Cr.No.367/2020 on 

the file of the respondent police, seek anticipatory bail.

2.  Learned counsel for the petitioner and learned CPP were heard through Video 

Conference. 

3.  Learned counsel for the petitioner submits that there was a complaint of cheating 

against the defacto complainant. As a counter blast, he has given this false complaint.  There 

was no such occurrence as alleged in the complaint.  In fact, the defacto complainant owes 

Rs.2,50,000/- and 15 sovereigns of jewels to the petitioner. This petitioner is an innocent. 

Hence, prays for granting anticipatory bail.

4.   On the  other  hand,  learned CPP submits  that  this  petitioner  along with other 

accused kidnapped the defacto complainant, confined him in a room and beaten him. She 

opposes this petition.

5.  It is a case and counter case.  Though there was a counter complaint given by the 

petitioner against the defacto complainant in Cr.No.366/2020 for the offence u/s.406 and 

420 IPC, the respondent police not chosen to arrest the petitioner.  Considering the nature of 

case, this court is inclined to grant anticipatory bail to the petitioner. 



6.  Accordingly, the petitioner is ordered to be released on bail in the event of arrest 

or  on  his  appearance,  within  one  week  of  regular  functioning  of  courts,  before  the 

VII Metropolitan Magistrate, Chennai on condition that the petitioner shall execute a bond 

for a sum of Rs.10,000/- (Rupees Ten Thousand only) with two sureties each for a likesum 

to the satisfaction of the respondent police or the police officer who intends to arrest or to 

the satisfaction of the learned Magistrate concerned and on further condition that

[a]  the  petitioner  and  the  sureties  shall  affix  their  photographs  and  Left  Thumb 

impression in the surety bond and the Magistrate may obtain a copy of their Aadhar card or 

Bank Pass book to ensure their identity.

[b]  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

[c] the petitioner shall not abscond either during investigation or trial.

[d] On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 

entitled to take appropriate action against the petitioner in accordance with law as if the 

conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State of 

Kerala [(2005) AIR SCW 5560].

[e] If the petitioner thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

          Delivered by me today

 Sd./- R. SELVAKUMAR
           Principal Sessions Judge

Copies to:
1.  The VII Metropolitan Magistrate, Chennai.
2.  CPP, Chennai.
3.  The Inspector of Police, B.1, North Beach Police Station,
     Chennai.
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IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Monday, the 27th day of  July, 2020

Crl.M.P.No.7979/2020
in

K.9  ,   Thiru.Vi.Ka. Nagar     P.S. Crime No.  616  /  2020
Surya @ Jaisurya       .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
K.9, Thiru.Vi.Ka.Nagar Police Station,
Chennai.                         .. Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.  J.  Vivekanandan,  Counsel  for  the  petitioner  and the  CPP,  this  Court  delivered the 
following:

ORDER

1. The petitioner, apprehending arrest at the hands of the respondent police, for the 

alleged offence u/s. 294(b), 323, 341, 397, 427 and 506(ii) of IPC in Cr.No.616/2020 on 

the file of the respondent police, seek anticipatory bail.

2.  Learned counsel for the petitioner and learned CPP were heard through Video 

Conference. 

3.  Learned counsel for the petitioner submits that the petitioner is an innocent.  He is 

noway connected with the alleged offence.  He has been falsely implicated in this case.  Co-

accused were released on bail.   Hence, prays for granting anticipatory bail.

4.   On the  other  hand,  learned CPP submits  that  this  petitioner  along with other 

accused waylaid the defacto complainant and demanded money, that on his refusal robbed 

Rs.700/- and a cellphone at knife point and also attacked him.  She strongly opposes to grant 

anticipatory bail to the petitioner.

5.  It is a case of 397 IPC.     According to the petitioner, he tried to intervene  the 

matter only to safeguard the defacto complainant.  So, the presence of the petitioner in the 

place of occurrence is admitted.  Why, the petitioner who protected was falsely implicated 

by the defacto complainant is not properly explained.  Under such circumstances, this court 

is not inclined to grant anticipatory bail.

6.  The petition is dismissed. 



          Delivered by me today.

Sd./- R. SELVAKUMAR
Principal Sessions Judge
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